IN THE CENTEAL ~ADMINISTRATIVE TRIBUNAL, JAIPE BEWCH (i?;>‘

JAIPUR,
0.A,No,176/93 Dt, of order: 25,2,1924
Jagdish Prasal - : Applicant

Vs,
Union of India % Ors, : Respondents
Mr.Kamal'Singh . | : Counsel for applicant

CORAM 3
Hon'ble Mr.Gopzl Krishna, Member(Judl,)
Hon'ble Mr,0.P, Sharmd, Memher(Adm,).

PER HON' BLE Mx.GOBAL KEISHNA, MEMBER (JUDL.).

Applicant Jagdish Prashad in this appiication
under £ec,19 of the Administrative Tribhunale Act, 1925,
has miinly prayed that the impugned order dsted 2,f,92
(Annx.A-1) be quishzd &ni the respondents be directed to
consider his candiiiture far any Class IV post in the

Railways and in cdze he is found fit he mavy he 3bforhad

in Railway Service a@s per his capahility,

2. We h&ve hesrd the leidrned counsel for the anplicant,

None i€ present on beh2lf »f the resrondents in spite of the

gervice of notice upon them,

» 3. The learned coansel for the applicant h3z drawn
our &ttention to the Railway Boari's circular MN» E{(N3)II-
£4/5CI1,2¢ dated 1?.4.85 nn the suhject of "appointﬁent nn
compassiﬁn&te’ground time limit for appointmentﬁ. Instead
of precsing the 0.A, on merits, th= learned counsel for the
applicant wante thet the repreéentétion of the applicént
which has already baen made to the Cenardl Menager{Estt),
Western Railway, Churchgate, Bombay, vide Annmx,A-9 Aated
14.6,.92 be decided on merits through @ speaking orier in

accordance with the rulés._

4, We, therefore, Aisrose of the O0,A, at the 3dmi-
ssion stage with the directicn to the respondent MHo.3 to
decide the applicant's representztion dated 14,6.92 (Annxz.A9)
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in accordance with the rules through @ detdailaed order on
merits within @ period of two months from the A2te of the
receipt of & copy of thif order, The aoplicant shall however
be at liherty to file & fresh 0,4, if he is aggrievéﬂ by

the lecision taken on his représentation Annx . A-9 Jated

14,.5,22, There g£hall be no order az to costs,

oA i,
{0.P,Sharma ) (Gonal Krighna)

Member(A)., Member(J).
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